hospital authorities in connection with
the payment of overtime allowance in
lieu of their performing excess hours
of duty after their stipulated duty
reriod; and

(b) if go, the details thereof and
‘the action taken so far jn the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] NIHAR
RANJAN): LASKAR): (a) and (b).
The Telephone Operators have not
submitteq any representation regard-
ing extra hours of duty performed by
them. They, however, wanted to be
treated at par with the Telephone
Oyperatorg mn other Government Hos-
pitals. Only in respect of duty per-
formed by them on the three national
Tholidays, namely 26th January, 15th
August, and Znd October, they want
that arrangements should be made
for pavment of overtime allowance &t
doubie the normal rates. The matter
is under censideration.
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Assam shown as a Separatt Country
By ISCON

3530. SHR] RAJNATH SONKAR
SH};ST‘RI

SHR1 JAGPAL SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Press
reports appearing in Hindustan Times
dated 11th November, 1980 stating that
according to the official document of
the International Society of Krishna
Consciousness (ISCON) Assam has
l.een excludeg from India and shown
As a separate country; and

(b) if so, reaction of Government
with regard thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SRI P. V., NARASIMHA
RAO): (a) Yes, Sir, The Interna-
tional Lifr Membership Trust of
Internat'onal Society for Krishna
Consciousnezs  (ISKCON) with a
registe2d office in London, has jssued
a document known ag “official inter-
nationa] life membership passport” to
all life members of the sociay. On the
basis of thisy document any member
can get assistance from ISKCON
centres all round the world. Page 19
of this document lists all these cen-
tres. After the name of each city
wherein the Society hag a centre. the
nme of the country is mentioned.
However, in the case of Gauhati,
instead of India, Assam js mentioned
after the name ¢of the city.

(b) The matter was taken up by
the Ministry of External Affairs with
the Society’s represrntative in New
Delhj g5 well as by the Consulate Gen-
eral of India in New York with
ISKCON officials. The High Commis-
sion of India in London is also taking
tp this mattér with the ISKCON Head-
quarters in London. The Society has
confirmed in writing that Assam writ-
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ten after Gauhati ig a mlsprmt and
that there was no deliberate intention
on the part of the Society to indicate
that Assam is not a part of India. The
Society haz also assured that they
would ensure that passports are sui-
tably amended by replacing the
word “Assam by India”. Further the
Society has expressed regret about
this w=rror, .

ISKCON Headgquarters in London
and in the United States are being
reyuested to rectify this errov of mis-
print within a month in all its docu-
ments:

(a) by withdrawing the documents
with the misprint about Gauhati and

(b) ensuring that the néw document
issued describes Gauhati correctly with
India as the name of the country
where the city belongs in the appro-
priate columns.

(¢) If this is no* done within the
time frame suggested appropriate
corrective action would be taken, by
the concernog Departments of the
Government of India in regard to
the members and activities of this
organisation in India.

Seniority of Telephone Operators in
Sucheta Kripalanj Hospital, New Delhi

3531. SHRI JAI NARAIN ROAT:
Will the Minister of HEALTH AND
FAMILY WELFARE hLe pleaseq to
refer to the reply given to Unstarred
Question No. 4592 on 17th July, 1960
regarding senijority of telephone ope-
rators in Sucheta Krivalani Hosrital,
New Delhi and state:

(a) whether it i a fact that conse-
quent to the approval of merger, spe-
cial pay is being paid to the Telephone
Operators with effect fiom 1st Octo-
i)er, 1978 ang not from 1st January,

973;

(b) whether it is also a fact that
the telephone operators have repeate-
dly represented for the payment of
special pay with effect from 1st Jan-
uary, 1973 or from their date of
pointment as telephone operam ﬁ
the Hospital; and

1
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(¢) if so, ‘what steps Gwermnenti
have taken to make the payment to
the telephone operators with effect
from 1st January, 1978 or from then' '
date of gppointment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI NIHAR
RANJAN LASKAR): (a) and (b).
Yes.

(¢) The various points raised in the
reoresentations of the Telephone Ope-
rators relating to their merger with
the Clerical Cadre which included the:
qguestion of special pay also, were con-
sidereq in consultation with the De-
partment of Personnel and Adminis-
trative Reforms and the requisite cla-
rifications were communicated to them
in July, 1979. Further, they were

asked tc give an undertaking regard-

ing their willingness or otherwise for
being merged with the Clerical Cadre,
before the merger was effected. The
requisite undertakings have not so
far been received from the Telephone
Operators who, instead, have submit-
ted fresh representations in this 1e-
gard.

12.00 hrs.
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The questions about Calling Attention

cannot be discussed here,

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, 1 have given a
Calling Attention on .the tortured
death of Sepoy KunJan Lazer in Dehh
Cantonmeént.





